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and their lives and property will be
safe in the Railway Ministry’s hands?

SHRI C. M, POONACHA: As I ex-
plained earlier, we can provide the
assistance or such assistance as is
sought by the West Bengal Govern-
ment in this regard. Ag referred to
«earlier, we have provided 8 companies
to assist the G R.P. West Bengal. It
was entirely a matter for the West
Benga! Government to deal with.
Rightly or wrongly, according to their
own assessment they have put only
3 companies here, 3 companies in
Sealdah Division and 2 companies
elsewhere. These 8 companieg have
been deployed in a manner as has
been found necessary by the West
Bengal Government wlth the result
that only 10 mail and express service
trains in this sector could be provided
with escort. If they want more com-
panies, we are willing to provide that
Force also. It is up to the West Ben-
fial Government to make a fair asses-
sment and to seek any further assis-
tance and also to position the R.PF.
and their own Force in such a manner
as to meet the situation that has ari-
sen in this regard,

ExTENSION OF INDIAN FOREST SERVICE

T0 JAMMU AND KASHMIR STATE

9. SHRI A. M. TARIQ: }
SHRI KRISHAN KANT.
SHRI M. P. BHARGAVA:
SHRI A. D. MANI:

SHRI ARJUN ARORA:

Will the Minister of
AFFATRS be pleased to statc.

(a) whether it is a fact that Indian
Forest Service has been extendeq to
'the State of Jammu and Kashmir;

(b) if so, what criteria were adopt-
ed for inclusion of officers in this
cadre; and

(¢) whether it is a fact that some
senior officers have been left out ard
instead some junior officers have been
ineludeq in the cadre?

HOME

+The question was actually asked on
the floor of the House by Shri A, M.
"Tariq.
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THE MINISTER OF STATE 1IN
THE MINISTRY OF HCME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Indian Forest Service
bhas been constituted wity effect from
the ist July, 1966 in accordance with
the All Irdia Services Act, 1951, All
the States including Jammu and
Kashmir have a cadre of their own
ir. the Service.
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(b) A special Selection Board, pre-
sided over by an ex-Member of the
Union Public Service Commission
nominated by the Chairman of the
Commissior., considered the cases of
State Foresi Service officers, who ful-
filled the conditions of eligibility and
prepared g list of such of the officers
ac were adju&ged suitable on the basis
of theiy records. The recommenda-
tions of the Board were approveq by
the Union Public Service Commission,
before the appointments of the officers
concerned were rotified in the Gazet-
te of India.

(¢) Yes Sir. Those who were not
adjudged suitable were not appointed
to the Service, irrespective of their
position in the State senijority list.
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SHRI KRISHAN KANT: May I
know from the Minister in view of
the fact, as Mr. Tariq said, there were
charges against the represertatives of
the State Government sitting in the
Slection Committee like the Chief
Secretary and also charges against
those who have been selected, will the
Government consider the whole thing
de novo so that all these matters can
be looked into?

SHRI VIDYA CHARAN SHUKLA: I
have already said that the State Gov-
ernment have appointeq the Forest
Secretary and the Chief Conservator
of Forests according to their own
choice, As far as the irregularity about

the selectors is concerned, we have
to associate the Secretary of the
Forest Department and the Chief

Conservator of Forests with the Selec-
tion Committee ard we are not con-
cerned really whe*--r these officers
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were appointed properly by the State
Government or not, but they were
the nominees of the State Govern-
ment on the Selection Board which
wag presided over by an ex-Menr“er
of the U.P.S.C. There is nc queseon
of reopening and taking this matte:
up de novo,

SHRI M. P. BHARGAVA: May }
know why a departure was made
from the normal practice? The norma
practice in such Selection Boards id
that a Member of the UPSC plus the
highest officer of the Service which is
being constituted and the highest
officer of the Service in the State—
they form the Selectior Board and
it is the primary responsibility of the
TPSC to make these selections. Why
was it necessary to appoint an ex-
Member of the UPSC to conduct this
selection and why a Member of the
UPSC itsel could not undertake this
work which would have been in the
fitness of things?

SHRI VIDYA CHARAN SHUKLA:
I do not think any departure was
made because several Selection Boards
have been constituted in the past also,
where ex-Members of the UPSC havs
been nominated by the Chairman of
the UPSC to preside gver such Selecs
tion Boards. This may be because of
the internal difficulty that Members of
the UPSC may not have time to de-
vete to the varieus Selection Boards
organised by the Government Irom
time to time. As far as the association
of the highest officers of the various
services is concerned, they are asso-
ciated. The Chief Conservator of
Forests of the State Concerned, for
which the particular selection is made,
is associated and also the Secretary
of the Forest Department of the res-
pective State are also associated with
the Selection Board.

SHRI A. D. MANI: May I ask whe-
ther the UPSC was given a list of
officers who are not considered fit for
inclusion in the cadre or they were
supplied with only a list of officers
selected by the Selection Committee?
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SHRI VIDYA CHARAN SHUKLA:
A« far as I know, the UPSC was given
a list of officers selected or who were
corsidered suitable for selection

SHRI B D KHOBARAGADE The
Minister has admitted that some of
the senior-most officers were super-
seded by jumor officers. So far as the
Scheduled Castes and Scheduled
Tiibes are concerned, gross injustice
has been done while constituting this
rew All-Irdia Service The genuine,
legitimate claims of those people have
been suppressed So I would like to
krow whether 1n reviewing these, the
complaints received from the Sche-
duled Castes and the Scheduled Tribes
would also be considered ang due re-
presentation cf 16 per cent would be
giver to them in this  All-India
Service?

SHRI VIDYA CHARAN SHUKILA:
This review which I have just men-
tioned in my previous reply was really
undertaken oh the representation
made by ceitain Scheduled Caste per-
sons We are very anxious ourselves
tn see that no injustice 1s done to the
officers belonging to the Scheduled
Castes or the Scheduled Tribes

SHRI B D KHOBARAGADE And
-about the percentage®

SHRI VIDYA CHARAN SHUKLA:
As far as the other observation of the
hon Member 1s concerned that senior-
most officers have been superseded by
the junior-most officers, that 15 aot
correct

SHRI B D KHOBARAGADE: What
about the 16 per cent reservation
which should be made for the candi-
dates of the Scheduled Castes accord-
ing to the Constitution?

SHRI VIDYA CHARAN SHUKLA:
TUnfortunately there 1s no such reser-
vation when it is a question of 1ni-
tially constituting a service. But as
far as we can take care of 1t ad-
ministratively we are trying to see
that some sort of protection is given
to the Scheduled Castes and the
.Scheduled Tribes.
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SHRI K CHANDRASEKHARAN:
Sir, 1t would appear that when these
selections were being made, 1n some
of the States certain senior officers
were under certain enquirles and
therefore naturally their claims were
not considered and they were tempo-
rarilly superseded, It would appear,
Sir, that now these enquiries are over
and some of the officers concerned
have been cleared absolutely ot the
charges that had been made against
them. Would the hon. Minister consider
such cases of temporary supersession
that had been made by the selection
committee at that time or. account of
the fact that enquiries were pending
and on account of the fact that today
those enquiries gre over and those
officers have been absolutely cleared?
Would the hon Minister consider those
cases particularly those arisitg 1in one
or two instances in Mysore State?

SHRI VIDYA CHARAN SHUKLA:
I have already indicated that there 1s
this Reviewing Committee which 1s
gomg wnto all these cases, that 1s to
say those cases which are brought
forth by the respective officers. As far
Js these cases are concerned, of
officers who had departmental pro-
ceedings going on agamst them when
the final selection was made, if such
officers were foung suitable their
names were kept 1n abeyance pending
the finalisation of the departmental
prroceedings against them If after de-
pPartmental enquiries are gver these
officers are exonerated of all the
charges, they could be selected. But
1f after the departmental proceedings
were over 1t was found that the
charges against them were correct
then thewr names would be dropped
fiom the list. In answer to an earlier
question, I said that a5 far asg I was
aware the list of officers selected was
sent to the UPSC. .Now I have got
the information that all the names
that were considered were sent to the
UPSC, that is to say the names of
those officers who were selecteq and
also of those who were not selected.
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SHRI VIDYA CHARAN SHUKLA:
That has nothing to do with this ques-
tion, Sir.

SHRI MULKA GOVINDA REDDY:
Sir, 1 would like t6 know from the
hon. Minister this. This Act was pass-
ed in 1961, Why was there such a
leng delay in the formation of this
service? And secondly, 1 want to
know whether the fact has come f{o
the notice of the Government that
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wtile fixing ap senlority very undue
weightage was given to certain officers
even though some officers were better
qualified and had put in lor.ger service
and these senior officers were super-
seded by jurior officers because of
the weightage given while equating
the posts? And thirdly, I would like
to know while this service was con-
stituted and what percentage has been
reserved for promotions?

SHRI VIDYA CHARAN SHUKLA:
As far as delay is concerned, there
was some delay because all the State
Governments had to be consulted.
Various points had been raised by the
State Governments and several con-
ferences were held to iron out theve
different points because unless all the
State Governments who aTe participat-
ing in it give their ful]l cooperation
and agreement we cannot proceed
with the fermation of the service. As
far as supersession is concerned, as I
have already stated, while constitut-
ing the service initially we have given
the highest importance to the merit
¢f the officers and not to seniority.
Ard then what was the thir¢ point?

SHRI MULKA GOVINDA REDDY:
The percentage reserved for promo-
ticn.

SHRI VIDYA CHARAN SHUKLA:
Yes. Now when thera is initial
constitution of the service there is no
question of reservation for promotion.
Wren examination by the UPSC is
keld and when the officers go and
compete then ithe question of promo-
tion arises.

SHRI M. M. DHARIA: Sir, my hon.
friend Shri Khokaragade has raised a
very material point. There are reser-
vations for the Scheduled Casteg and
the Scheduled Tribes but in spite of
rorticular quetas being reserved for
them, under gsome pretext or under
some reason, this reservation of
quotas is never reserved. Will the
hon. Minister bring before the House
a statement making this very clear
that these quotas reserveg for the
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Scheduled Casies and the Scheduled
Tribes will he observed? What we
find is that for several years, in spite
of assurances given by the Govern-
ment, the quota is never filled and
a tremendou- jnjustice is done in the
case of these Scheduled Castes and
the Scheduled Tribes.

SHRI VIDYA CHARAN SHUKLA:
This is a justifiable demand. We had
1t examined vcry thorovghly and we
fcund that whereas the quota could
be reserved in the services—and we
have done it in the case of the IAS,
IPS and also IFS—when examina-
tions are held for making selections,
when we are constituting a service
Initially withowv any examination or
any such thing c¢n the basis of certain
records, then if we introduce an ele-
mwent of reservation, il woula do more
harm than good ard becsuse of this
we had to reluctantly drop this pro-
rosal of reserving a percentage when
initially constittting the service.
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SHRI BHUPESH GUPTA: The po-
siion 15 like this, The question that
M1 Tarig has asked raises a serious
matter. He asked why so many peo-
ple had been treated jn this manner.
I should like to know whether in this
matter proper consultation took place
between the Centre here or the authe-
rities here dealing with this matter
and the representatives of the State
Governments, quite apart from
wtat took placc in a particular Board.
The hon. Min.ster referred to consul-
ttiong with State GGover: ments, about
the formation of this All-India Ser-
vice. I want to know whepr these
corsultations took place. Did they take
place this year or Jast year anc before
ite elections were held:

Finally T shouly bke te know whe-
ther the Government has considered
the advisability of discussing de nowa
the question ot All India Services,
their rules and regulations, the autho-
Tty in regari t. them at the Centre
and in the States in respect of pro-
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motion and vagious other thirgs, etc.
These are also very necessary. I would
like to know whether, when this oc-
casion arose wiib regarq to the All
India Forest Service, the Government
utilised the opportunity for such con-
sultation so as to revise the existing
rules and regulations of All India Ser-
vices which certainly do not fit in
with the scheme of federation, espe-
c’ally when 30 many nor-Congress
Governments are operating in the
States.

SHRI VIDY.. CHARAN SHUKLA:
I havye already explained that when
this service was being constituted the
merit was given the highest priority
and in the selection that was made
officers of all the State Governments
concerned were also associated so that
a very thorough probe can be made
into the past records of officers before
they were finally selected.

SHRI BHUPESH GUPTA: The word
‘associated’ is all right. I can be as-
sociated put still my views may not
pievail. The point is whether they
had an affective voice in this. And
what did they say?

SHRI VIDYA CHARAN SHUKLA:
The officers of the State Governments
were regular members of the Selection
Eoerd for the particular States. As
far as the question of consultation
with the State Governments is con-
cerned the process of constitution of
this Service started before the last
general election. S there is no ques-
tior, of consulting the State Govern-
ments de novo because the constitu-
t'~1n of the Service started a little be-
fore the general election took place.
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+[REDUCTION IN WHEAT QUOTA OF

RaJasTHAN
10. MOULANA ABDUL SHA-
KOOR: Will the Minister of FOOD

AXND AGRICULTURE be pleased to
state:

(a) the quantity of reduction made
this month in the quota of wheat for
Rajasthan.

(b) how the shortage restlting from
thic reduction is proposed to be met;
and

(c) whether attention of the Central
Government has been drawn by the
Chief Minister of Rajasthan towards
this shortage?]

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
M. S. GURUPADASWAMY): (a)
There has been no reduction in the
quota of wheat for Rajasthan.

(by and (c) Do not arise.
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SHRI BHUPESH GUPTA: I am glad
to hear that there is no reduction in
the quota for Rajasthan but may I
know why there is reduction of quota
in West Bengal because according to
the Press . . .

+1 1 English translation,
+[ 1 Hindi translation.
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SHRI JAGJIVAN RAM: Though it
dceg not arise out of this question, to
avoid a wrong impression being creat-
ed in the House I thought it better
to answer this question. There has
been no reduction in the quota for
West Bengal. There has been a sub-
stantial increase.
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SHRI BHUPESH GUPTA: Now I
car ask supplementaries on this, be-
cause I said this thing so that he
woulq say something and then I
would get full opportunity to ask
zbout West Bengal. Now I can ask.

AN HON. MEMBER: This relates to
Rajasthan and Rajasthan should get
priority.

SHRI BHUPESH GUPTA: All right;
after Rajasthan.

SHRI RAM NIWAS MIRDHA: The
hon. Minister has said that there has
breen no reduction in the quota for
I'»jasthan. I would like to remind him
that not only this month but for the
last few months Rajasthan has been
receiving much less grain than was
promised by the Government, much
less than the quota fixed by the Gov-
ernment, and so I think he should
clsrify the statement when he says
that there is no reduction in the quota.
Then had there been any substantial
shortfall in the grains actually sup-
plied 40 the State of Rajasthan?
Secondly, there are reports from
Rajasthan that 'a large number of the
cheap grain shops which were estab-
lished in the famine-stricken areas
are being gradually cosed down be-
cause, for the last three or four
maonths there has been shortfall in
the grain supplied by the Central
Government. And I would like to re-
mind the hon, Minister that three-
fourths of Rajasthan is in the grip of
a serious famine this year: not only
thig vear but a large part of the State
has been under famine conditions
for the last 3 or 4 years continuously
with the result that people have no



